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BEFORE THE NATIONAL GREEN TRIBUNAL. .

DD AR,
PRINCIPAL BENCH, NEW DELHI &% g
/ } VA Gnput ae £
ORIGINAL APPLICATION N0.329/2024 || " ;)
NETTEED IND -Ob
\ ,Q?TAa'gLﬁq .#NOTARIAL
IN THE MATTER OF: % 2
N O
RAJENDRA TYAGL...uverveereerenresseeseesesens APPLICANT(s)
VERSUS
UNION OF INDIA & ORS.....cvevereeverserssnennen RESPONDENT(s)
RESPONSE ON BEHALF _DISTRICT MAGISTRATE, GAUTAM

BUDDHA NAGAR IN COMPLIANCE OF THE ORDER DT. 28.07.2025

PASSED BY THE HON’BLE NATIONAL GREEN TRIBUNAL

//* w21, Medha Roopam, aged about 34 Yyears, W/o Manish Bansal, presently
|\ Vposteq as District Magistrate, Gautam Buddha Nagar, do hereby solemnly

4 /
N\ \,a-:f \ /

OF %ﬁirm and state as under:-
1. That I, the Deponent in the above captioned matter am fully conversant

with the facts of the case and is competent and authorized to swear the

present aftidavit.

7 That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.
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I. BACKGROUND OF THE PRESENT MATTER:

3. That the present Original Application pertains to the construction of
illegal and unauthorized construction of houses, shops and other
commercial establishments on a gigantic scale in Greater Noida and

Noida.

4. The said constructions of illegal and unauthorized colonies and other
structures are being carried out without seeking and possessing the
mandatory Consents to Establish and Operate under Section 25 of the
Water (Prevention and Control of Pollution) Act, 1974 from the Uttar

Pradesh Pollution Control Board.

5. Most of these illegal colonies and structures are being raised without

-
~
——,

«‘\tﬁfjng any sewerage network in place and are perpetually discharging
4 \
(}/)\ : se\ age on the roads and open lands, in contravention of Section 24 of

v-t;h,é' Water Act.

6. That the present matter was last listed for hearing on 28.07.2025,
wherein the Hon’ble Tribunal directed as under:
“Iearned Counsel appearing for respondent no.6 District Magistrate,
Gautam Buddha Nagar also seeks three weeks’ time to place on record
the details of the action taken by respondent no.6 to ensure action

against such illegal constructions”



1384

II. DEMOLITION DRIVE CONDUCTED ON 26.07.2025

7. That the Sub-District Magistrate- Sadar, Gautam Buddha Nagar, has
written a letter dt. 26.07.2025 to the District Magistrate, Gautam Buddha
Nagar, in reference to letter dated 12.09.2024 under which it had been

directed to take necessary action in connection with the matter.

8. That as per the report of the Sub-Divisional Magistrate — Sadar, Gautam
Buddha Nagar, the following actions were highlighted:

a) Revenue and police team took action against about 12 illegal
farmhouses in the submerged area of village Gharbara of Tehsil Sadar,
Gautam Buddha Nagar.

b) About 16 bighas of land was freed from the possession of an illegal
farm house built on Gram Sabha land in the submerged area of village

T,
3 _:\

\ \Momnathal of Tehsil Sadar, GBN by a joint team of Revenue and
// »’ohce
v O% ,cA) 72 bighas of land worth 100 crores was vacated in the submerged area
of Sikandarpur village.
d) The illegal construction taking place in the submerged area in Khasra
numbers 731, 736, 738, 739 of village Lakhanawali of Tehsil Sadar,
GBN was cleared from illegal occupation by the revenue team along
with the police.
e) Illegal construction being done on Khasra No. 1338/1/0.1260,
1338/2/0.5060, 1455/0.6186, 1470/1/0.8220, 1473/0.8540,

1474/0.0440, 1469/0.3800, 1468/0.1202, 1463/0.2600, 1460/0.890
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total area 4.6168 hectares of village Kasana of Tehsil Sadar, Gautam
Buddha Nagar, which was cleared by a joint team of Revenue and
Irrigation Department by removing the illegal construction in the
presense of police force.

f) Illegal construction being done on the land of village society from
Khasra number 234/0.1640 hectare of village Chuhadpur Bangar of
Tehsil Sadar, GBN, the land was freed from occupation.

g) On 10.07.2025, in village Amarpur of Tehsil Sadar, Gautam Buddha
Nagar, the action of removing illegal construction from Khasra No.
169/0.5310 hectare of Gram Sabha land was taken by a joint team of
Revenue and Police Force.

h) Illegal encroachment being done in the flood zone of Hindon river

';__‘.A_Avg{‘l\der village Haiwatpur and Sorakhabad J ahivabad of Tehsil Dadri,

N

“\%\
Disti*i\‘({c GBN has been stopped from time to time from 07.01 2025 till

Hﬁesé?)}date.

Y

i) On 24.05.2025, action was taken to remove encroachment of illegal
construction being carried out on plot numbers 22,25 situated in the
submerged area of village Bisrakh Jalapur of Tehsil Dadri, District
GBN.

Copies of the SDM Report has been annexed herewith as Annexure-

1
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I1I. CONSTITUTION OF JOINT COMMITTEE:

9. That in compliance of said order, a Joint Committee vide letter dated
11.08.2025 was constituted by the District Magistrate to investigate the
project sites comprising of the following officials:

e Representative nominated by the Sub-Divisional Magistrate, Gautam
Buddha Nagar,

e Senior Manager, Noida/ Greater Noida Industrial Development
Authority or his nominated representative,

e Regional Officer UP Pollution Control Board, Noida/ Greater Noida or
his nominated representative and,

e Executive Engineer/ Nodal District Ground Water Management Council,
Uttar Pradesh Ground Water Department Division.

\C‘opy of the said letter is being enclosed herewith and marked as

&/V'/\ >Annexure-2.
sl
& ||

f;::
&)
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/
/
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IV. FINDINGS OF THE JOINT COMMITTEE:

10.That the Joint Committee comprising of the above-mentioned officials
had visited the two sites in question, namely Samtal Colour Picture
Tubes/ Ghaziabad Developers/ Bhagwati Developers (Dwarika City)
and M/s Sahara Enclave, Chhapraula, GT Road, Gautam Buddha Nagar,
on 18.08.2025. The Joint Committee had informed that construction
work was found to be partially completed and in progress on some plots.

Plotting of different areas has been done at both the sites in question.
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11.That in the report of the Joint Committee, reference has been made to
photographs enclosed on page no. 1194 and 1195 to show the extent of
such illegal constructions, the Regional Officer, Uttar Pradesh Pollution
Control Board has informed that if the built-up area of the project
exceeds 20,000 sq. mtr, Environment Clearance (EC) would be required,
and projects with a built-up area exceeding 5,000 sq. mtr require Consent
to Establish/Operate (CTE/CTO) from the Uttar Pradesh Pollution
Control Board. It is further submitted that the two sites in question fall
under the white category as per the CPCB Regulations, therefore they do
not require Consent to Establish/Operate (CTE/CTO). Copy of CPCB

Regulations is being enclosed herewith and marked as Annexure-3.

12. That it was further informed that during the Joint Committee inspection,

it was not possible to assess the built-up area of individual plots

, exceeding 5,000 sq. mtr and further action by the Pollution Control

\\ , N }/'/A Board would be possible only after receiving information on the built-up
.7 | 3 area from the Greater Noida Authority.

V. ACTIONS TAKEN BY DISTRICT MAGISTRATE:

13.That the District Magistrate, Gautam Buddha Nagar vide letter dated
23/08/2025 has directed the Greater NOIDA Industrial Development
Authority to:
e Take action against the defaulters in accordance with law.

o Issue directions to the concerned authority to take necessary action
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against the illegal constructions (buildings/villas/shops etc.) being
carried out in the locations mentioned in the Original Application
and Additional Affidavit. Copy of the said letter is being enclosed

herewith and marked as Annexure-4.

14.That the Greater Noida Industrial Development Authority (GNIDA) has
written a letter dated 30.09.2025 to the Legal in Charge, Greater Noida
Authority provided the actions taken in compliance of the same. That the
said letter was copied to the Regional Officer, UPPCB, Greater Noida.
In pursuance of this, it was informed that in the forms filed by the
appliéant, before the Hon’ble Tribunal, the details of the Annexure

related to the area of Work Circle-3 is as follows:

S.No Annexure AA-1 Built-up area (in
sq.m)
1. 1194 4800
P 2. 1195 1150
o L\
b }}3. 1196 1225
300 AQ;;‘/
Q7 4, 1197 1739
5. 1198 1330
6. 1199 783
7. 1200 610
8. 1201 4500
]
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That the said details have been provided vide letter dt. 03.10.2025
A Copy of the letters dt. 30.09.2025 and 03.10.2025 annexed herewith as

Annexure-5.

15.That further, the Deponent has written a letter dt. 06.10.2025 to the
Additional Chief Executive Officer, Greater Noida Industrial
Development Authority, Greater Noida. That vide the said letter it has
again been requested to the GNIDA to take necessary action taken
against the illegal constructions being carried out in the
villages/locations mentioned in the Additional Affidavit filed by the
Applicant, and regarding matters related to sewage, etc., for compliance
with the order passed by the Hon’ble Tribunal.
A Copy of the letter dt. 06.10.2025 has been annexed herewith as

Annexure-6.

16 That the deponent is duty bound to fulfil the obligation which are
C }M avs\ilgned under the law and directions passed by this Hon’ble Tribunal.
Tbye Deponent is fully committed to ensure strict adherence to the orders
x ‘;'l-'of this Hon’ble Tribunal and undertakes to faithfully comply with any
further directions or instructions that may be issued by this Hon’ble
Tribunal, without demur or delay.
17.Hence, the present affidavit is being submitted for the kind perusal of

this Hon’ble Tribunal. It is prayed that the same be taken on\record.

DEPONENT
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VERIFICATION

Verifiedat G I NM&A«L on this (;H‘ day of October, 2025, that the

contents of the above affidavit from paragraphs 1 to 17 are believed to
be true and correct to the best of my knowledge and belief. No part of it

is false and nothing material has been concealed therefrom.

|\

DEPONENT
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RIS SURTATEBTRI— ST TTAgETR |

U 4415 /THOSI-UHOSIOUHO / 2025 feTd 26.07.2025
RFerferam,
ARG |
foga— 70 I gRA erfdawvr, A3 faeelt # fstd OA No. 329/2024

Rejendra Tyagi Versus Union of India & Ors. # UiRa amesr
&I 02.04.2024 Td 08.07.2025 & JAJUTAT H |

By,

P SWRIGT [A9IH BRI [TATTBRI, TTHgGTR & T G

618 / TH0GTI0EI0—76 /2024 fadld 12.09.2024 HT FaH U HRA BT HE BN
R® A UPRYT & T H AMaWd HRIATS] R JATAT IRAT I
FRI B FRRE fhar w7 |

IHT B U H 3T BT & b 710 g R arfdrawor, =8 faeed
# aifota OA No. 329/2024 Rejendra Tyagi Versus Union of India & Ors. #
AIUST UTErdRUT, Yex AgST UdRor &84 H fdeey, UUc]  SleR 3MMfe §RT 3Maedd
Al Ut by 9= srder wrfesr, dfart / faer /gar afe & FHior vd yoiet
Qg @ WY H Brddrgl by S gg AT are & SuRI< 9IRd Mreer faid
02.04.2024 Ud 08.07.2025 & 37 F=1ad z:—

et 1—In this original application, Applicant has raised a
grievance that unauthorized and illegal construction of houses, shops and
other commercial establishments on large scale is in progress ing Greater
Noida and Noida in violation of environmental norm. Since many of these
illegal constructions are being done with top soil, the act is causing large
scale illegal mining of top soil in and around the villages, resulting in deep,
catastrophic pits which is giving rise to a vicious cycle. It is the allegation of
the Applicant that these constructions are being done without obtaining
mandatory Consent to Establish and Operate under Section 25 of the
Water (Prevention and Control of Pollution) Act., 1974 from the Utter
Pradesh Pollution Control Board (UPPCB) . It is also alleged that these
illegal construction/colonies are being developed without having any
sewerage network in place and without having Consent to Establish and
Operate under the Air (Prevention and Control of Pollution) Act. 1981 and
without NOC to draw water from tube wells,
4. Issue notice to the respondents. Applicant is directed to serve the
respondents and file affidavit of service at least one week before the next
date of hearing.
Orders dated 08.07.2024 is as below:-
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1. In this original application , the grievance is against the alleged
unauthorized and illegal construction in Greater Noida and Noida in
the specified village in violation of the environmental norms.

2. The Tribunal on 02.04.2024 had issued notice to the respondents.
The status report dated 05.07.2024 has been filed by the UPPCB for
(Greater Noida) wherein the action taken by the UPPCB in Greater
Noida.

5. Leaned Counsel appearing for the others respondents seeks four

weeks time to file the report/response. It will be open to the Counsel for

the applicant to file response to the reports already filed within a period
of for weeks.

SWIFd & gfteTd awads Hriare! {6 S 8 Seoid fhar a1 2 foas

H dedlel qreNl SFUE, MdAgeTR H e SHI—aHd R OAE |

faesy, Uuel SIer onfe gRT aaedd SrAfT Uty fa=T sy wifesr, afar /
e /g nfe &1 T Ud Yoidt Qe & S &) T HRiardl frad g—

01. U TN SIS MTAgETR & UM 2adyR d AREEIE Siedes &
A f2Us A4 & S &9 H fHd T I 31y AT Bl {6 07.01.2025
H 3 I AAI—AAT UR 3[dY AAGALT HhardT 1T |
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02. T8I TTaR] SIS NIAgETR & I T8 FoaqR & Sg &3 H Rerd
TST FAT 22, 25, 25 UR &I X2 (e fAfor &7 AP 24.05.2025 B Heoll
gCA™ B HIIATE] BT AT |

ASJAR ol |rex Ufvd |

ol

TN, MAAgE TR | ,
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A AT 0.A. No. 329/2024 Raj i
Union of India & ors. % wiRe amreyr fesies 28.07.2025 BT J& 331 fyeiqq gfndra e

f&i® @ 11 )09 )2

appearing for respondent no.6- District Magistrate, Gautam Budh Nagar also seeks three weeks’ time to place
on record the details of the action taken by respondent no.6 to ensure action against such illegal
constructions. 10. During the course of hearing, reference has also been made to the photographs enclosed on

page n0.1194 and 1195 with geo-coordinates 3 and dates to show the extent of such illegal construction
without EC/CTE/CTO.

12. List on 08.10.2025” .
WWW,WWHWWW?W?%@VWRFH?%W
arel gRT UG Additional Affidavit ¥ SfeRed uRdoHT werd @ St 3q e
rferepTREl @1 Fgaa afafer 7fdd @ ot 8-
1. SufSTenterem, T/ Har, NIgETR gRT 11 TRy |

/ 2. IR yEE®F, ATST /X Al el (e TiexoT s S9a gRT A1ae
gfffer |

3. & AfBRI, So¥o UKV AV &1, Aiver/Fer AST der gRT AT
gfafafer |

4. feremdl sifyE=n/ Hreet frer g Sie yewre aRee, Sovo spm wer R

, |
Tﬁwwﬁﬁraﬁﬁé@mmw%%maﬁw,ﬂéﬁwﬁmw

28.07.2025 1 UIRT MGA & AU H T 319y URASTHIEN BT TR gRT ey
e ov (oAgaR SrfaEl axd g 15 A & oray eIk sreERdEd g Ao
Wﬁa@w,%ﬁﬁﬁaﬁammmﬁ\mmmw
GRT UIRA SM1ee Bl AHATIIT rgarer FAfed & wo | \ ~

/\ ﬂ-(«QL—S’ \\7({

(1 )
INKIEEAR
MAHYETR
wlid—SYE [ NUT- 36 | 2025 /qafenion - 11 Jo®lag 0,
wfaferd: fefefad &1 sravas orias Bq Ul |
1. & SRIUTed e, ST/ der Ayt sitelfie e mResor @1 59
W%waﬁ%%ﬁwﬁﬁw%&aﬁﬁmwﬁﬁﬁﬁé@am

P HL GV |
|,/
v~ |

2. AR Ty (ﬁTO/?To), WW|
3. WRIRT ARBNY B arqarerre |
\}
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d¥atd gguul [ 9

w; | | I:';'.'r_=:.'_:;.:---;'ll :.'., | :.:i I, 7] .;.|,-.r"..
afph eNT  FaResTS, Govr OF

No.B-29012/ ESS(CPA)/ 2015-16/ March 07, 2016

To
The Chairman
All the State Pollution Control Boards / Pollution Control Committees
{ List Attached)

SUB: MODIFIED DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER
(PREVENTION & CONTROL OF POLLUTION) ACT, 1974 and THE AIR
(PREVENTION & CONTROL OF POLLUTION) ACT, 1981 REGARDING
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS
UNDER RED / ORANGE / GREEN /WHITE CATEGORIES.

WHEREAS, under section 16 (2)(b} of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of
Poliution) Act, 1981, one of the functions of the Central Pollution Control Board (CPCEB),
constituted under the Water (Prevention and Control of Pollution) Act, 1974, is to
coordinate activities of the State Pollution Control Boards (SPCBs) and Pollution Control
Committees (PCCs); and

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the CPCB 1s to provide technical assistance
and guidance to SPCBs and PCCs; and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs /PCCs
were  following  different criteria for classification of industrial sectors under
Red/Orange/ Green category and that classification was being used by the SPCBs/ PCCs
for grant of consents to industries and for Inventorization / surveillance of industrics,

WHEREAS, the issuc regarding classification of industries was deliberated upon
in the 56t Conference of Chairmen & Member Secretaries of CPCB & SPCBs/ PCCs held
on August 31, 2010 and a working group comprising of representatives from SPCBs &
CPCB was constituted to prepare a consolidated list of industrial sectors falling under
Red/Orange/Green category to bring uniformity in classitication of industrial sectors
across the country;

e wa= gt o e, fReefi-110032
Parivesh Bhawan', East Arjun Nagar, Delhi - 110032

Fax : 22305793, 223071

S
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WHEREAS, the report prepared by the Working Group was discussed in the 57t
Conference of Chairmen & Member Secretaries of CPCB& SPCBs/PCCs held in Delhi on
September 15, 2011, wherein some modifications were proposed;

WHEREAS, the final report of the working group was prepared, incorporating the
suggestions/observations made in the 57 Conference of Chairmen and Member
Secretaries of CPCB & SPCBs/PCCs and in exercise of the powers delegated to the
Chairman, CPCB under Section 18(1)(b) of the Water Act, 1974, following directions were
issued for compliance to all SPCBs/PCCs to maintain uniformity in categorization of
industries as red, orange and green as per list finalized by CPCB, which identified 85
types of industrial sectors as ‘Red’, 73 industrial sectors as ‘Orange” and 86 sectors as
‘Green’:

a). To maintain uniformity in categorization of “industries under Red/
Orange/Green category, the SPCBs /PCCs shall adopt the list as finalized by CPCB based
on the recommendations of that Working Group for grant of Consent, inventorization of
industries under Red, Orange and Green categories and other related activitics.

(b).  The SPCBs/PCCs shall revise the list of Red, Orange and Green categorics
of industries operating in their jurisdiction based on the criteria specified in the final
report of that Working Group and submit the same to CPCB within 90 days in hard copv
as well as soft copy;

WHEREAS, later-on, it was observed that the process of categorization thus far was
primarily based on the size of the industries and consumption of resources and pollution
due to discharge of emissions and effluents and its likely impact on health was not
considered as primary criteria;

WHEREAS, there have been proposals from the SPCBs / PCCs and industrial
associations for categorization of the industrial sectors in a more pragmatic manner. The
issuc was discussed during the national level conference of the Environment Ministers of
the States, held in New Delhi during April 06-07, 2015 and alse during the Conference of
the Chairmen and Member Secretaries of CPCB and SPCBs/PCCs held in New Delhi on
April 08, 2015. Accordingly, a “Working Group’ comprising of the Members from Central
Pollution Control Board and State Pollution Control Boards representing the States of
Andhra Pradesh, Punjab, Tamilnadu, West Bengal, Madhya Pradesh and Maharashtra,
was constituted to revisit the criteria of categorization of industries and suggest rationale
based on pollution potential for categorization of industrial sectors and adopting it for
implementation of pollution control plan;

WHEREAS, the Working Group has developed the criteria of categorization of industrial
sectors based on the concept of Pollution Index which is a function of the emissions (air
pollutants), effluents (water pollutants), hazardous wastes generated and consumption of
rescurces. For this purpose the references are taken from the the Water (Prevention and Control

2/5
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of Pollution ) Cess (Amendment) Act, 2003, Standards so far prescribed for various pollutants
under Environment {Protection} Act , 1986 and Doon Valley Notilication, 1989 issued by
MoEFCC. The Pollution Index (PI} of any industrial sector is a number from 0 to 100 and the
increasing value of Pl denotes the increasing degree of pollution load from the industrial scctor;

WHEREAS , based on the series of consultations with SPCBs, different Government / Non-
government Institutions including industries and MoEFCC, the following criteria on ‘Range of
Pollution Index “for the purpose of categorization of industrial sectors has been finalized:

o Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 41 to 59 ~Orange category
o Industrial Sectors having Pollution Index score of 21 to 40 -Green category
¢ Industrial Sectors having Pollution Index score incl. & upto 20 -White catepory

WHEREAS, bascd on the revised criteria, the ‘Tinal Report on Revised Categorization
of Industrial Sectors under Red/Orange/Green/White” has been evolved. The
‘Categorization’ is based on the relative pollution potential of the industrial sectors and
grouping of the industrial sectors based on the use of raw materials, manufacturing
process adopted and pollutants likely to be generated;

WHEREAS, based on relative Pollution [ndex, the number of industries in various
categories are as under :
1. The Red category of industrial sectors: 60
ii.  The Orange category of industrial sectors: 83
il The Green category of industrial sectors: 63 and
1v.  The Newly introduced White category: 36

WHEREAS, there shall be no necessity of obtaining the Consent to Operate” for White
category of industrics and an intimation to concerned SPCB / PCC shali suffice;

WHEREAS, the purpose of categorization is to ensure that the industry is
established in a manner consistent with the environmental objectives and to prompt
industrial sectors to adopt cleaner technologies, ultimately resulting in generation of no
or minimum pollutants.

WHEREAS the new categorization system shall also facilitate in self-assessment
by industries;

Now, therefore, in exercise of the powers delegated to the Chairman, CPCB under
Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 and Scction
18(1)(b) of the Air ( Prevention & Control of Pollution), Act, 1981 the carlier Directions
issued in June 2012 in the context of categorisation of industries as Red, Orange & Green
are withdrawn with immediate effect and following ‘Directions’ are hereby issucd for
compliance by all SPCBs and PCCs :


Highlight

Highlight

Highlight


ha

1398

That the SPCBs and PCCs shall adopt the Revised Criteria of categorization
of industrial sectors as detailed in table nes. F1, ¥2, F3 and F4 and Revised
Lists of Red, Orange, Green and White categories of industrial sectors,
presented at table no. G2, G3, G4 and G5 respectively, in the "Final Report’
as attached herewith immediately.

That all pending applications for consideration of ‘Consent to Establish’
and ‘Consent to Operate” and future such applications shall be processed as
per revised criteria.

That the SPCBs and PCCs will provide the list of industries identified in
each category existing in the Statc which have been considered for grant of
consents. SPCBs/PCCs will forward the list of such industries before
31.05.2016 and the same will be uploaded on the websites of respective
SPCB/ PCC.

That the "Revised Lists of Red, Orange, Green and White category ot
industrial sectors” shall be used by the SPCBs and PCCs for Consent
Management and inventorization of industries under Red, Orange ,Green
and White categories. Siting of industries shall be only in conforming arcas.
SPCBs / PCCs shall evolve sector specific plans for control of pollution and
industrial surveillance for verifying compliance.

That the SPCBs and PCCs shall revise /prepare the inventory of Red,
Orange, Green and White categories of industrics operating in their
jurisdiction based on the revised criteria specified in the Final Report and
submit the same to CPCB within 90 days i.e., before 30.05.2016 in hard copy
as well as soft copy.

That the listed category of industries or those identified later-on under
ditterent categories shall not be linked to sanction of loan /finance or bank
proceedings.

That any further addition of any new or left-over industrial sector and their
categorization which is not listed in the revised list of Red, Orange, Green
and White industrial sectors, shall be done at the level of concerned SPCB
/PCC following revised criteria & guidelines as detailed in the attached
document and no concurrence of CPCB shall normally be required. [t is
further clarified that while categorizing the industries, fractional numbers
shall be rounded off to nearest integer.
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The SPCBs/PCCs shall acknowledge the receipt of directions and submit the
‘Action Taken Report’” in compliance with these directions to CPCB before

15.04.2016.
Copy to:
1. The Chief Secretary of all the States and UTs

Ul

The Secretary ,

Ministry of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rafi Marg, New Delhi- 110 011
The Secretary ,

Ministry of Heavy Industries

Udyog Bhawan, Rafi Marg, New Delhi - 110 011
The Secretary,

Ministry of New and Renewable Energy
Block-14, CGO Complex,

Lodhi Road,New Delhi-110 003,

The Advisor(CP Division)

Ministry of Environment ,Forests and Climate Change

Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi - 110 003
All Zonal Offices of CPCB

tn
T
LN

(Arun
Charfman

7!%1("’

*}Mﬂ.‘:ﬁ,‘
(A.B. Akolkar)
Membel Secretary

/k-..-l-/\.



1400 3=t wgowr friaw

LS,
£ 4 CENTRAL POLLUTION CONTROL BOARD
‘;{ﬁ‘-’;gj afeRur, o e Serarg, URedT HarerE W FERTT
- ¥ MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA
SPEED-POST
CPCB/IPC-VI/CAQM/NCR 06.09.2022
To,
The Member Secretary
SPCB/PCC of NCR-Delhi
(as per the list)

Subject: Guidelines for consent to operate for white category of industries - reg.

Sir,

This has reference to CAQM letter no. 16014/14/2021/MERD/IP/CLOSURE-332, dated
18.07.2022, forwarding minutes of the meeting held on 11.07.2022, to review the status of
closure directions issued against industrial units / entities and their resumption / revocation
pursuant to corrective measures taken by them. A copy of the MoM is enclosed for ready
reference.

The CAQM has noticed that in case of white category of industries SPCBs/DPCC are adopting
different procedure for issuing certificate/acknowledgement. In this regard, it may be noted
that CPCB vide letter no. B-29012/ESS/(CPA)/201-16, dated 07.03.2016 regarding
harmonization of categorization of industrial sectors under red, orange, green and white
category of industries, directed that there shall be no necessity of obtaining the Consent to
Operate (CTO) for white category of industries and an intimation to concerned SPCB/PCC
shall suffice.

Yours faithfully,

el

(Ajay Aggarwal)
Director & Div. Head, IPC-VI
Copy to:

The Divisional Head, AQM
CPCB, Delhi

O/C

‘ofeer e’ et e TR, fReel-110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032
?'ﬂTq/ Tel : 43102030, 22305792, SIS/ Website : www.cpcb.nic.in
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Address list of SPCB/PCC

The Member Secretary

Delhi Pollution Control Committee
4™ floor, ISBT Building,
Kashmere Gate,

Delhi — 110006

The Member Secretary

Haryana State Pollution Control Board
C-11, Sector 6,

Panchkula, -134109 (Haryana)

The Member Secretary

Uttar Pradesh Pollution Control Board
Building. No. TC-12V

Vibhuti Khand, Gomti Nagar,
Lucknow-226010 (Uttar Pradesh)

The Member Secretary

Rajasthan State Pollution Control Board
A-4 Institutional Area,

Jhalana Doongri

Jaipur -302004 (Rajasthan)

4
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Paryavaran Anubhag-1

In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of notification noZe#4/55-Parya-1-
256(Parya)/2001, dated 29 January, 2018.

Notification

No 3¢49/55-Parya-1-2017-256(Parya)/2001
Dated: Lucknow: 24 January, 2018

In exercise of the powers under section 54 of the Air (Prevention and Control of Pollution) Act,
1981, the Governor, after consultation with the Uttar Pradesh Pollution Control Board, is pleased to make

the following rules with a view to amending the Uttar Pradesh Air (Prevention and Control of Pollution)
Rules, 1983 :-

THE UTTAR PRADESH AIR (PREVENTION AND CONTROL OF POLLUTION) (THIRD
AMENDMENT) RULES, 2017

Short title and
commencement

1.(1) These rules may be called the Uttar Pradesh Air (Prevention

and Control of Pollution) {Third Amendment), Rules, 2017;

(2) They shall come into force with effect from the date of their
publication in the Gazette.

Amendment of

the Rule 27 2. In the Uttar Pradesh Air (Prevention and Control of Pollution) Rules, 1983

hereinafter referred to as the said rules in rule 27 for sub-rule (1) set out in
columm-1 below the sub-rule as set out in column-2 shall be substituted,
namely :-

column-1
Existing sub-rule

colurnn-2
Sub-rule as hereby substitued

(1)  An application under section 21 for
obtaining the consent of the Board for bringing
into use any new or altered chimney for
emission into atmosphere or for continuing an
existing emission from chimney into
atmosphere shall be made to the Board in Form
1 as amended from time to time.

(1) An application under section 21 for
obtaining the consent of the Board for bringing
into use any new or altered chimney for
emission into atmosphere or for continuing an
existing emission from chimney into
atmosphere shall be made to the Board in Form
1 as amended from time to time through online
consent management system only as established
and made operational by the State Board. The
consent application shall be disposed off
through online consent management system
only and no application will be disposed off
manually. The consent fee as per the provisions
of the Uttar Pradesh Air (Prevention and
Control of Pollution) (Second Amendment)
Rules, 2008 shall be made online through the
online consent management system.
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3. In the said rules, in rule 28, after sub-rule (3) the following sub-rule the

Rule-28 shall be inserted, namely :-
(43 Timeline for Disposal of Application for Consent through Online
Consent Monitoring Management System (OCMMS) or any
similar Online system.
Without prejudice of the generality of the Provisions of sub-section (4) of
Section 21, the State Pollution Control Board in accordance with procedure
for making enquiry into application for consent as per Rule 28 shall ensure
disposal of consent application in accordance with timeline as specified in
Schedule IV :
Insertion of 4- In the said rules, after sechedule (III) the following sechedule shall be
schedule (TV) inserted namely.

SCHDULE-IV
(See sub-rule (4) of rule-28)

(I Consent to Establish

¥

Category of Project

Approving Authority Time line

Red Category Projects

Head Office with the ~ 30 days
approval of Chairman

Orange Category Projects

Envionmental 20 days
Engineer/Scientific Officer/
or any other Officer

Discharging the function in
the capacity of Regional ~
Officer

Green Category Projects

Envionmental 20 days
Engineer/Scientific Officer/
or any other Officer
Discharging the function in
the capacity of Regional
Officer

White Category Projects

No need to Apply for Consent To Establish under Air
(Prevention and Control of Pollution) Act 1981 as amended

(II) Consent to Operate

Category of Project Approving Authority Time line
Red Category Large and Chairman 30 days
Medium scale Projects
Red Category small scale Chief Environment Officer 20 days
Projects or any other Officer

Discharging the function in
the capacity of Chief
Environment Officer
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Orange Category Projects Envionmental 20 days
Engineer/Scientific Officer/
Oor any other Officer
Discharging the function in
the capacity of Regional
Officer
Green Category Projects Envionmental 15 days
Engineer/Scientific Officer/
or any other Officer
Discharging the function in
the capacity of Regional
Officer
White Category Projects No need to Apply for Consent To Operate under Air

(Prevention and Contro] of Pollution) Act 1981 as amended

.
@ Order
(Re %r)

Principal Secretary
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